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Hon'ble Shri A.V.Haridasan, Vice.Chairmen(X)

Hon’ble Shri R.K,Ahooja,
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ReA, N0, 88/96 in OA No,283/963

1. Secretary to the Govt. of India
Department of Telecommunications
Ministry of Telecommunications

Sanchar Bhavan
NEW DELH L,

2. Chairman
Telecommunications Commission
Sanchar Bhavan
NEW DELH1I,

(By Shri Mm,M,Sudan, Advacate)
Vs,

1e Shri A.S.Nair
-4, Telscom Officers Qrs,
Law Coliege Junctian
Vikas Bhavan PO
Trivendrum - 695 (033,

2. Shri 0.P.Arya

DDA SFS FLAT ND,4
Pocket 2, G Block
Naraina Vihap
NEW DELi 4,

3. Shri Veeranna
A=11, Laxmibai Nagar
New Delhi « 110 023,
(By Shri G.D,Gupta, Advocate)
AND

ReANCs 89/96 in DA No.253/962

1. Shri B,A.G.S.Ramasarma
s/o Shri B.V.R.Murthy
‘aged about 43 years
r/o D~16-C, Mayapuri
Govt., Quarters
New Oelhi - 110 064,

2. Shri A,K.Gupta
s/0 Shri V.S, Gupta
r/o 168/V, ALTTC
Ghaziabad, UP,

(By Shri Jog Singh, ARdvocate)

Vs.

Revisy
os. Applicents

oo Rovicwy reoponconte

e oo Review Applacenits

Contdoses 2/=

y




1. Shri A. S, Nair
€-4, Telecom Officers® Quarters
Law Coliege Junction
Vikas Bhavan PO, Trivandrum

2, Shri G.P.Arya,

SFS DDA Blat No,4, Pocket 2
G-Blcck, Naraina Vihar
NEW DELn] - 110 028,

3, Shri Vesrana
A=11, Laxmibai Nagar
New Delhl - 110 023,

4, Secretary to the Govt, of India
Department of Telecommunications
Ministry of Communications
Sanchar Bhavan
NEW DEL.I.

3. Chairman
Telecommunication Commission
Sanchar Bhavan
NEW DELHI, oos Revieu Reapeondents

(By Shri G.D.Gupta, Advccate)

ORDE R(DBral)

Hon'ble Shri A.V.Haridasen, Vice=Chairmarn{l}

Respondents 1 and 2 in the Original Appliccticn
have filed the R,A.N0.B8/96 and two of the private rss;cafcné:‘
in the Original Application have filed the R.A.MN0.89/%5. In
both these Review Applications, the review applicants cock
a review of the Order passed on 12.4,1996. The Originnl
Application related to filiing up of posts in Group %A’
service of the Indian Telecommunication Serviec{I73), Tkra
case of the original applicent was that the Telzgraph Teaffir
Service(TTS) Group °A® and Indian Telecommunication Ssrvire o
(11S) Group ‘A’ have been merged by a Presidential Trsar
and stipulations have bsen made in the order itrelf fap
filiing up of posts in the ITS tili Recruitment Rulss ngs
amended, and that the official respondents were Piliing ue
the posts against that said stipulation to tho ﬁotrimant
of the officers of the TTS, The respondents, afficis}
as wel. as private, contended that there was no mercor o@
the cadre but there was only a proposal to marge  and
therefore, the posts in the cadre have to be fiiied o iy

in accordance with the existing Recruitment Pules,

/ Ctzntc}”“j/w
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2, After hearing the matter at length and giving
consideration to the rival cmteﬁﬁims the Tribhunal tock
the view that the modalities for filiing up of the vicangics
in Group A’ Service of the ITS had already besn spelt st
in the Presidential Order and that promoticn to ﬁhe 03 tg
in Group *A' ITS leaving out the officers of the 715 was
not in order, and therefore,»disposé_h:f' the a~plicaticn
directing the official respondents to promote the officazs
on the basis of the length of service in the equaicnt greogo,
The private respondents as also the official respcndznté
fesl that the olrder suffers from an error inasmuch as it
is -against the settpled law that direction is given to
made ap'pointments_\not in accordance with the existing
Recruitment Rules but only on the basis of a preposal to

merge, Another point has been taken up by the Roview

e

Applicants that the p
Clause 6 and Clause B have since been deleted/amsnded by
the Government Order dated 26.4,1996 and therefore, it .
would be wreng to hole that modalities of filiing up of
vacancies in Group 'A' had been spelt out in the aljoged

Pres iden tial Order,

3. We have heard Shri Jog Singh, counsel for the
Review applicants in RA No,B9/96 and Shri M, M.Suden, cornsel
for the Review applicants in RA No.EB/QG, and Shri G, D,Bupta,
counsel for the Review Respondents in both these .Nevigu

Applicants, On a perusal of the averments made in the

‘Review Applications as also on lastening to the deiaileqg

arguments of the counsels for the review applicants, we fing
that the revisw applicants are chalienging the wisdom of

the finding on the grounds which had already been urged

and considered by the Tribunal, If the Tribunal has tolen

~a decision on a point after due consideration tc the confont jon

raised, if the finding is considered to be not corroct, the
Cmtd.-oooa““@/—
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proper course open to the aggrieved party is to move the

(s ~spuaced
Hon'ble Supreme Court by a petition for Specisl Leave Poldsdon,

‘x)" .

por

Wyeview by this Tribunal under such circums tamreo

is not permiss ible.

4, The contentions raised on the deleticn/acendmant
of paragraphs 6 and 8 of the order of merger is also untenable

because this delstion/amendment tock place aftsr the order

—
G se ‘;7,,(
aaid to be reviewed was passed.
7/
5. Under the above circumstances, we find no morit

in both these Review Applications and therefore, we disaics

the same, leaving parties to bear their ocwn coats,

]
(r[z.x.ag‘o%)
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